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ernment on the wor" ing of the Central 
Tool Room, Ludhiana, fM the year 
1982-83. 

I Placed in Library. See No . LT-8085/841 

12.06 hrs . 

COMMITTEE ON PRIVATE MEIVI-
BERS BILLS AND RESOLUTIONS 

eventy·third Report 

SHRI G. LAKSHMANAN (Madras 
North): Sir, J beg to present the Seventy-
third Report (Hindi and EnglL h versions) of 
the Committee on Private Memher~' Dills 
and Resolutions. 

12 .06~ hrs. 

COMMITTEE ON PUBLIC UNDER-
TAKINGS 

Seventy-ninth Report 

SHRI MADHUSUDAN VAIRALE 
(Akola): Sir, I beg to present the Seventy-
ninth Report (Hindi and nglish versions) 
of the Committee on Public Undertakings on 
Action Taken by Government on the recom-
mendations contained in the Seventy-first 
Report of the Committee on Bharat Alumi-
Dium Company Ltd. 

12.07 hrs. 

SHRI K . MAY ATHEVAR (DindiguJ): 
The situat ion in Sri Lanka is more se rious , 
even according to the statement of the hon. 
Minister. 1 want to know the reaction of 
the Government ... 

MR. SP AKER : Please sit down. 

(llltermptions)* • 

MR. SPEAK R: 1 have already told 
you that we sha ll di c;cus it. I am not allow-
ing him . 

(Jllferruptions ) •• 

MR. SPEAKER: I have already assured 
you tha t we shall have a di scussion. 

(In turuptionJ ) •• 

··Not recorded. 

MR. SPEAKER: Mr. Mayathevar, why 
a rc you agitated unnecessarily? I have 
already committed to you that we shall have 
a discussion . Please sit down. 

(Interruptions ) •• 

MR. SPEAKER: But you caD not force 
it down my throat. Please sit down now. 

Now, discussion under rule 193. Prof. 
Madhu Dandavate. 

12.08 hrs. 

DISCUSSION ON THE STATEMENT 
MADE BY THE MINISTER OF HOME 
AFFAIRS IN THB HOUSE ON 2 
APRIL, 198 t REGARDING AKALIS' 
DEMANDS CONCERNING ARTI-

CLE 25 OF THE CONSTITUTION 
AND INCIDENTAL MATTERS 

PROF. MAD HU DANDAVATE (Raja-
pur): Mr. Speaker, Sir, I rise once again 
to init ia te discussion on the situation in 
Punjab and also the Home Minister's state-
ment made in this House on 2nd April re-
garding Akalis' demands concern ing Article 
25 of the Constitution and related matters, 
that means, the violence that i~ taking place 
there. 

Sir, permit me to say that as the records 
of the debates of Lok Sabha are piling up, 
at the same time we find that as far as Pun-
jab is concerned, the dead bodies are also 
piling up and when I find that in the face of 
various deb::ttes that we ra ised in the House, 
there is a degree of apathy, insensitivity and 
also unresponsiveness on the palt of the 
G overnment. Sometimes a feeling comes to 
my mind that to rai se such issues on the 
floor of the House .is a f4til e exercise and 
a futile exercise, but despite that we do not 
give up the hope. We are still hoping that 
with the pressure of public opinion and 'by 
the expression of the voice of the Parliament, 
the Government will be required and forced 
to give up its present adament policy and try 
to see that there is a greater security in 
Punjab and elsewhere without, of course, 


